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LOK SABHA DEBATES

LOK SABHA

Friday, August 30, 1991 /Bhadra 8, 1913
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
OBITUARY REFERENCE
[English)

MR. SPEAKER: Hon. Members, | have
to inform the House of the sad demise of one
of ourformer colleagues ShriSamar Brahma
Choudhury.

Shri Choudhury represented Kokrajhar
constituency of Assam in the Eighth Lok
Sabha from December, 1985 to November,
1989. Earlier, he had served with distinction
as a member of the Assam Legislative As-

sembly and a Minister in the State Council of
Ministers.

Shri Choudhury was an active political
and social worker. He served as President of
Kachugaon Anchalik Panchayat during 1964-
67. He was associated with various social

and students’ institutions in different capaci-
ties,

~ Shri Choudhury actively worked for
'mproving the Iot of the weaker sections of
the society, particularly the tribals of the
State. He organised the Plains Tribals Coun-

cil of Assam of which he was the President.
Shri Choudhury worked for the reconstruc-
tion of social, economic and political fabric of
the Bodos.

Shri Choudhury edited a Bodo weekly
“RADAB” and authored a number of pam-
phlets in Assamese.

Shri Choudhury Lost his life in tragic
circumstances when he fell to an assassin’s
bullet on 27 August, 1991 at Guwahati atthe
age of 59.

While condemning the militants’ activi-
ties in various parts of the country, we deeply
mourn the loss of this friend and | am sure the
House will join me in conveying our condo-
lences to the bereaved family.

The House may now stand in silence for
a shont while as a mark of respect to the
deceased.

(The Members then stood in silence for a
short while)

ORAL ANSWERS TO QUESTIONS
Income Tax Arrears
[English]

*630 SHRIRAM KAPSE: Will the Minis-
ter of FINANCE be pleased to state:

(a) the amount in arrears on account of
income tax as on March 31, 1990;

(b) the steps taken or proposed to be
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taken by the Government to recover these
arrears; and

(c) the reasons leading to accumulation
of these arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

(a) The Income Tax arrears as on March
31, 1990 amounted to Rs. 6958 crores
(provisional).

(b) Appropriate measures are continu-
ously taken to reduce the arrears. Some of
the important measures are:-

(i) Targets have been laid down for
collection/reduction of arrears
and current demands in the
Central Action Plan of the In-
come-tax Department. Perform-
ance of each Chief Commis-
sioner's region is regularly moni-
tored by the Central Board of
Direct Taxes.

(i) Dossiers of bigger demands are
reviewed every quarter by the
Commissionerof Incometaxand
by the higher authorities.

(iii) Chief Commissioners of income
tax have been directed to moni-
tor the disposal of top 100 first
appeals pending with the Com-
missioners (Appeals) in their
region.

AUGUST 30, 1991
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(iv) Chief Commissioners hive also
been advised to ensure that
assessments involving big de-
mands are finalised by the end of
December, 1991.

(v) They have also been advised -
that President/Vice President of
Income Tax Appellate Tribunal
should be requested to take
appealsinvolving large demands
for expeditious disposal.

(vi) In cases where large demands
have been stayed by courts, the
Chief Commissioners have been
advised to get the stay vacated,
wherever possible. A a result of
these measures, the arrear
demand as on 31-3-1990 was
reduced by Rs. 3596 crores upto
31-3-1991. After including ar-
rears of the current demand
raised between 1.4.1990 to
31.3.1991 on completion of in-
come tax assessments, the total
outstanding demand as on
31.3.1991 was Rs. 6560 crores
(provisional) as against Rs. 6958
crores as on 31.3.1990.

(c) The main reasons leading to the
accumulation of these arrears are:-

(i) A sizeable portion of the current
demand does not become due for
payment by 31st March, although it
is included inthe figure of outstand-
ing arrears at the end of the year.

(i) There has been an increase in the
current demand over the years as
indicated below:-

Sl No. Financial Year

Current demand raised
(Rs. in crores)

1 2 3
1 1985-86 6171
2 1986-87

6913
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1 2 3
3 1987-88 7266
4 1988-89 9449 .
5 1989-90 12482
6 1990-91 12462

(iii)

~(iv)

(v)

(iv)

A substantial portion of the current
demand raised is disputed in ap-
peals.

Disputed demand remains uncol-
lected till the disputes are finalised.
Litigation pending in the Courts,
Tribunals or before the Income-tax
Appellate authorities and Settle-
ment Commissiontakes alongtime
to be finalised and till such finaliza-
tion, similar demands are created
in subsequent years also.

The audit objections raised by Audit
which are not accepted by the
Department also result in creation
of demand since remedial action
onthe audit objections is invariably
taken as an abundant precaution.

Attimes, demand is stayed/kept in
abeyancetill finalization of disputes.
Instalments for payment of taxes
are also granted to the tax payers
who have genuine financial difficul-
ties.

In a number of cases, the recovery
of demand becomes difficult or
doubtful and ultimately the demand
has to be written off. Such cases
include companies in liquidation,
cases in which insolvency proceed-

ings are taking place, assesses
who have left India and who have
no known assets, cases of smug-
glers where assets have been
confiscated, companies which had
become sick, cases of name-lend-
ers, cases where demands cannot
be realized for various reasons of
genuine hardship etc.

SHRI RAM KAPSE: The income-tax
arrears ason 31st March, 1990 amounted to
Rs. 6,958 crores. It has been given in the
reply that appropriate measures are continu-
ously taken and one of the measures is the
Chief Commissioners have also been ad-
vised to ensure that assessments involving
big demands are finalised by the end of
December, 1991. | would like to know as to
the part of the assessment involving big
demands? How much is the exact amount of
the assessments involving big demands?

SHRI RAMESHWAR THAKUR: The
total figure of Rs. 6958 crores comprises of
various types of demands. The question is
that this demand and other demands are
actually in 4-5 categories and | would like the
hon. Member to appreciate what is the posi-
tion in regard to the various categories. Out
of Rs. 6958 crores as on March 31, 1990,
about Rs. 3,747 crores being about 54 per
cent were not realizable as on that date. The
break-up is:

@i)
(ii)

Demand not fallen due

Rs. 1,927 crores.

Demand stayed by various authorities including

courts

Rs. 1,627 crores.
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(i) Demand covered by instalments
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Rs. 92 crores.

(i.e., the Department gives instalments)

(iv) Amount claimed to have been paid but verification awaited  Rs.

101 crores.

Total

3747 crores.

The balance demand is only about Rs.
3211 crores in which there are certain cases
where appeals are in dispute at various
stages. Some of them are covered by ap-
peals at various levels, departmental ap-
peals and though formal stay has not been
granted likethe CIT (appeals)/DC (appeals),
the cases are pending. And there are other
cases where rectification applications are
awaited. We have got challans of the ar-
rears, the departmental challans in some
cases have not been received. So, Rs. 105
crores comprise of that. What the hon.
Member wanted to know is about the re-
maining. Out of the remaining what we have
done s, alldemands above Rs. one lakh are
considered to be arrears for which a dossier
should be maintained by the Commissioner
of Income-Tax (Individual) and they are very
regularly being monitored. What we: have
said is that among the appeals pending,
about 101 appeals should be taken up by the
Chief Commissioners in each zone of their
area and they should expedite their assess-
ment and completion by 31st December
1991, i.e, the assessments involving big
demands in each zone. The details under
each zone would not be available here. Ifthe
Member wants the details, | would like to
have a notice on the basis of which I can give
details of various Chief Commissioners
throughout the country.

SHRI RAM KAPSE: Hon. Soeaker, Sir,
Ihad asked a specificquestion because they
have a different category altogether, and
they have mentioned in the reply that the
Chiet Commissioners have also been ad-
vised to ensure that assessments involving
big demands are finalised by the cnd of
December 1991. | never asked, 'Chief
Commissioner, Why?' | never asked that. |
asked about the total amount involved in big
assessments which make different part alto-
gether. Please give me that information here

and now because | do not want it in writing
because that is a specific question and that
is a different category.

SHRIRAMESHWAR THAKUR: Sir, the
question is about big assessments. These
assessments are of different-categories
individuals, firms, HUF and corporate sec-
tor, i.e., companies, and they are spread in
different areas. It is not that we have one
figure at one place of the big assessments.

SHRI RAM KAPSE: But the nation is
one. (Interruptions)

SHRI RAMESHWAR THAKUR: We
have given here all this. If you like, I can give
you about 20 big cases we have, where the
assessments are pending and are being
expedited at various stages, but it will take
the time of the House. If you so permit me, |
can say, forinstance, we have got complete
details of about 20 biggest cases available.
GTC Industries, Bombay-this is a Central
onein Bombay, assessmentof variousyears
up to the year 1990-91-we have got the
figure of total demand which is Rs. 132
lakhs... But not admissible demand that is,
where they are stayed by the courts, is Rs.
107.68 lakhs and the net demand is about
Rs. 74 lakhs. This year we have got a further
break-up, i.e., the break up of those where
the appeals from the year 1984-85 up to
1987-88 are pending. (Interruptions)

MR. SPEAKER: Mr. Minister, he wants
te know whether it is possible for you to give
the amount which is in arrears, which relates
to the big people.

SHRI RAMESHWAR THAKUR: There
is no...(Interruptions)

MR. SPEAKER: You don’t have
them.
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(Interruptions)

SHRIRAM KAPSE: He could have given
them. But he is going into details of the 20
cases. (Interruptions)

MR. SPEAKER: He does not want to
give the names of all the 20 cases on the
floor of the House, but the amount should be
given.

SHRI RAMESHWAR THAKUR: His
question was not specific. If he asks a spe-
cific question, then | can collect it and give it
to the hon. Member.

SHRI RAM KAPSE: My question was
specific. He is not having the information.
That is alright. But my question was specific
and my supplementary was also specific. |
had asked the amount in arrears on account
of income tax as on March 31, 1990. If he is
not having the information, you can condone
it

SHRI RAMESHWAR THAKUR: The
question was not about figures. You have
been good enough to ask arrears.

SHRI RAM KAPSE: When the category
is mentioned about the big assessment,
then the Minister should have the amount.
That is my contention. But the Speaker will
decide about it.

Now, | would put my second supple-
mentary. Appropriate measures are con-
tinuously taken to reduce the arrears.That
has been going on for years together. After
the experience of all these years , what new
measures are you going to take in the new
era which you are bringing up? The other
thing is, recovery of demand becomes diffi-
cult or doubtful and is written off. What is the
fumber in this category for the last three
years?

SHRI RAMESHWAR THAKUR: Sir, so
far as the first part of the question is con-
Cerned, it is not that we have a static figure at
One stage over these demands. Every year,
We have got different figures as the arrears
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of demand. We are trying to realize certain
portions which are not deputed out of the
arrears of demand. Then, there are others
which are in the process of appeals. We are
trying to see that the appeals are being
expedited. We have requested the Chief
Commissioners of each zone to ensure and
see that priority Is given to these cases and
hearing is completed and once the hearing is
completed, we will know as to what are the
effects of the decision, where relief is granted
and where relief is not granted. If the hon.
Member would like to know, | would say, in
this connection, that the actual figure of Rs.
6,958 crores, seems 10 be very big and
alarming. But in actual practice, for the year
ending on 31st March, 1990, out of ths Rs.
6,958 crores, Rs. 3,596 crores, that is about
52 per cent, were disposed of during the
current financial year. That comprises two
parts. One is cash collection to the extent of
Rs. 702 crores which we have collected and
the other is, out of the effect of the appeals,
we havegivenreliefof Rs. 2,894 crores. lf we
take this undisputed demand and the relief
given in appeals, the undisputed demand is
not much and we have realised about Rs.
702 crores. Similarly, efforts are being made
atvarious levels, first at the level of Commis-
sioners themselves, then at the level of chief
Commissioners to monitor the performance.
Then, on receipt of quarterly reports, if the
amount is more than Rs. One crore, then the
Board exercises its powers. Now, we have
saidthatthese reports should be given every
month and we are examining it.

MR. SPEAKER: So, you are monitoring -

SHRI RAMESHWAR THAKUR: Yes,
Sir, We are very effectively monitoring it.

SHRi NIRMAL KANTI CHATTERJEE:
Sir, what are the figures, it the current ar-
rears are excluded?

MR. SPEAKER: | think he gave a pretty
long reply and probably you have not paid
attention.

SHRI NIRMAL KANTI CHATTERJEE:
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What are the arrear figures for the current
year?

MR. SPEAKER: The hon. Minister gave
a pretty long reply.

SHRI NIRMAL KANTI CHATTERJEE:
No.

MR. SPEAKER: Then you are not pay-
ing attention to it.

SHRISOMNATH CHATTERJEE: There
are mal-functions.

SHRI NIRMAL KANTI CHATTERJEE:
There are arrears which are considered to
be not recoverable. What is the amount of
those arrears?

Is it not true that the old arrears are aiso
increasing every year? If so, the earlier
measures which you have listed out appear
to be not adequate to handle this problem-
One of the ideas that | am suggesting is why
don'tyou talk to the big people for whom your
liberalisation scheme is going on directly
from the Government itself.

SHRI RAMESHWAR THAKUR: There
are two parts to this question. As regards the
first part, in fact, in the year, 31st March,
1991 as compared to 31st March, 1990 the
arrears have decreased by nearly Rs. 400
crores. So, it is not increasing.

Secondly, as regards the write-off, |
would like to mention that the write-off in the
year, 1983-90 was Rs. 15.50 crores. During
1990-91, we have Rs. 4,64,00,000 only.

If we take the age of the arrears, it gives
such an impression that they are lying from
along time but it is not so. The arrears over
oneyear are about Rs. 59.54 crores whichiis
considered to be normal.

MR. SPEAKER: Mr. Minister, the hon.
Member wants to know whether you are
going to say something aboutthe assessees.

SHRI RAMESHWAR THAKUR: We
have liberalised the economic and other
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policies. We are keen that all the’amounts
due to us should be paid to us in time.

SHRISHRAVAN KUMARPATEL: Since
every relief by way of raising the income-tax
limit results in larger tax collection and low-
ering the tax arrears......

MR. SPEAKER: The hon. Minister is
talking about arrears.

SHRISHRAVANKUMARPATEL:Ihave
nothing to ask about arrears. This is about
exemption limit.

MR. SPEAKER: Mr. Minister, are you
interested in replying? Mr. Patel, you com-
plete your question.

SHRISHRAVAN KUMAR PATEL: May
| know the justification for not raising the
income-tax exemption limit in proportion to
the decline in the purchasing power of the
rupee, since the exemption limit was last
fixed, so as to help the honest tax-payer?

May | also know the extent of decline in
the purchasing power of rupee during the
period?

MR. SPEAKER: Do you think it is rele-
vant?

SHRI RAMESHWAR THAKUR: We
have already reduced the tax rate consistent
with our policy?

Sofar as the Budget for the current year
is concerned, there is no increase in the
rates of income-tax or wealth tax or gift tax.

So far as the minimum limit is con-
cerned, that has been maintained because if
we do not do so, a large number of people
would not be there in the tax net and that will
create many problems in putting leakages o!
revenue for which the Government is not
prepared at the moment.

[Translation)

SHRI UPENDRA NATH VERMA: How
many persons have been arrested in con-
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nection with the recovery of income-tax dues
and what is the amount of assets and prop-
erty that has been attached? In rural areas
such arrests and attachment of property are
undertaken even when income-tax dues
amount only of Rs. 100 or Rs. 200. Will the
Government take the same step when the
income-tax dues are in crores of rupees?

SHRI RAMESHWAR THAKUR: The
Government is taking action on such cases.
As regards the recovery of dues, we are not
able to take action promptly because of legal
complications that come about through High
Courts. Where there are no such hurdles,
the Government activity pursues the case
and recovers the dues. No concession is
given in such cases.

SHRIUPENDRA NATH VERMA: Iwant
to know the number of people arrested in
connection with the recovery of income-tax
dues, and the extent to which property and
assets have been attached?

SHRIRAMESHWAR THAKUR: Sir, the
relevant information is not available at the
moment. If the hon. Member writes to me,
the information will be supplied to him.

MR. SPEAKER: Hon. Member, please
give it to him in writing.

(Interruptions)
[English]

SHRI RAM NAIK: Sir, the Government
is trying to recover the tax arrears. That
should be done. | have no quarrel about that.
All taxes should be recovered as early as
possible. The smalltax-payers are filing their
returns. In recovering the big amount, the
finalisation of cases of the small tax-payers
are being kept for years together. In respect
of small amounts, there are cases which are
Pending for eight years, 10 years and like
that. In respect of the small tax-payers, will
the Government ensure that all such cases
are finalised quickly? Of course, there is the
Question a stay granted by the High Court
etc. | understand that. Except the cases
Where the Court has not given the stay, will
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the Government ensure that all such cases
are cleared by 31st December 19917 These
cases are more than three years old.

SHRIRAMEHSWAR THAKUR: Accord-
ing to the current policy of the Government
and provisions of the Income-Tax Act all
income-tax payees are supposed to submit
their income-tax returns in time. The Gov-
ernment takes the amount of dues as 100%
correct as shown in the returns. Small tax-
payers do not have any problems. But the
Government picks out 5% to 10% of the
cases atrandom and scrutinizesthem deeply.
After scrutiny if it is found that additional
amount is due, the tax payer is given the
opportunity to either appeal or to pay the
arrears. In this way, various cases are taken
up. Appeals are considered by commission-
ers, tribunals or High Courts but minor cases
are not referred to these bodies.

MR. SPEAKER: Mr. Minister, his ques-
tion is a small one. He wants to know that will
be done to expedite cases of small
assessees.

SHRI RAMESHWAR THAKUR: Sir,
those cases are also taken up.

(Interruptions)
[English]

SHRI RAM NAIK: | wanted an assur-
ance from the Government that such cases
willbe cleared by 31st December, 1991. But
the Minister has not answered to that ques-
tion.

MR. SPEAKER: They are doing it.
That is all.

SHRI SOMNATH CHATTERJEE:
That will depend upon the assessee.

Bill Discounting Facility To Small Scale
Sector

+
*631.  SHRI BALRAJ PASSI:
SHRI MAHESH KANODIA:
Wil the MINISTER OF FINANCE be
pleased to state:
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(a) whetherthe Government propose to
provide bill discounting facility to the small
scale sector through refinancing by the Small
Industries Development Bank of India (SIDBI)
and other Banks:

(b) If so, the details thereof; and

(c) other facilities proposed to be pro-
vided to the small scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a), (b) and (c). A Statement is
laid on the Table of the House.

STATEMENT

(a) The small scale sector currently has
access tobilldiscounting facilities from banks
which, in turn, can avail of rediscounting
facility provided by SIDBI. SIDBI also cur-
rently offers certain direct discounting facili-
ties. Whereas Government would be keento
see the wider acceptance and adoption of
the bills culture by the small scale sector, it
does not propose to introduce any new types
of biils discounting facilities.

(b) Under the Bills rediscounting
schemes of SIDBI, bills covering deferred
payment sales or purchases of capital equip-
ment to or by small scale units are dis-
counted by banks. These, inturn, are eligible
for being rediscounted by SIDBI Under the
direct discounting scheme of SIDBI such
bills are discounted by SIDBI directly. Under
a recently introduced scheme for the direct
discounting of short term bills, SIDBI dis-
counts short-term bills drawn by units in the
small scale sector on specified buyers in
respect of components, parts, sub-assem-
blies, accessories and intermediates sup-
plied by the smallscale unitstothe buyerson
short term credit for periods upto 90 days.
Similarly, scheduled commercial banks also
provide discounting facilities to the small
scale sector against shortterm bills drawn by
them covering credit sales.

(c)Government has recently announced
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separate policy measures for promoting and
strengthening small, tiny and village enter-
prises with the objective of imparting greater
vitality and competitiveness to the sector,
particularly in order to support the growth of
output, employment and exports.

[ Translation]

SHRI BALRAJ PASSI: Mr. Speaker,
Sir, | would like to know the amount of
discount given by the Banks to small scale
sector and also to the big industries during
the lastthree years under the bill discounting
facility ?

SHRI DALBIR SINGH: Mr. Speaker,
Sir, so far as the figures of the last three
years are concerned it is submitted that the
total amount discounted to the sick small
scale industries comes to about Rs. 1 lakh
86 thousand 441, whichis 10 percent. Inthe
other case the discounted amount is about
Rs. 1 lakh 6 thousand 42 which is 8.2 per-
cent. The Government provided discounted
facilities of about Rs. 586.27 in total.

SHRI BALRAJ PASSI: Mr. Speaker,
Sir, the Hon. Minister has just stated that the
Government have announced separate pol-
icy measures to strengthen the small, tiny
andvillage enterprises. Will he be pleasedto
provide the information inbrief in that regard.

MR. SPEAKER: He has already placed
the declaration on the table of the House.

SHRI MAHESH KANODIA:  Mr.
Speaker, Sir, the hon. Minister has stated
that some policy measures have been an-
nounced to strengthen the small scale and
village enterprises. Throughyou, | would like
to know the details in that regard.

MR. SPEAKER: A declaration has al-
ready been placed on the table of the House.

[English)
SHRI SOMNATH CHATTERJEE: Mr.

Speaker, Sir, the point is really related to th_e
difficutties telt by the small scale industries in
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recovering their dues: Now they neither have
the clout nor have the organisation facility,
nor the infrastructure to really pursue the
recovery of these dues especially from big
concerns and also Government agencies.
Having been associated with this organisa-
tion, | know that the greatest difficulty is
being faced. Marketing is a great problem;
then comes supply and then the problem of
recovering dues ‘starts again. One proce-
dure Is the Bill Discounting Facility. | cannot
say that it is very satisfactory. | had discus-
sions with SIDBI representative at least in
Calcutta and presently the representative is
Mr. Kapoor. They are saying that they are
tryingto help. I do not think, it has percolated
to that extent. It is really a part of marketing
assistance. Now the new policy, | have got a
copy of that with me, says:

“Beginning has been made towards
solving this problem of delayed pay-
ment to small industries by setting up a
factoring services through small Indus-
tries Development Board in the SIDBI.
Network of such services will bé set up
throughout the country and operated
through commercial banks. A suitable
legislation will be introduced to ensure
prompt paymentto Small Industries Bill.”

This is their policy. Now in the reply, it is
stated that the Government does not pro-
pose to introduce any new types of Bill
Discounting Facilities. Maybe, you may not
have a new Bill Discounting Facility. | would
like to know what is the Government's pro-
posal to bring in this legisiation which is a
parnt of their policy, solemnly announced,
which will go according to you, towards help-
ing the small scale industries in recovering
its dues for supplies made by them. This is a
vital sector. | will request the Government to
spell out when do they wish to bring this bill
and what are the parameters of that Bill?

[Translation)

‘ SHRI DALBIR SINGH: Sir, the duties
Which were being performed by I.D.B.I are
Now being performed by SIDBI. It was stipu-
lated afterwards to provide more incentive
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and more benefits to the small scale indus-
tries; and for this purpose we have set up
financialinstitutions like SIDBletc. IDBIhave
invested about Rs.4200 crores in it. As the
hon. Member has already submitted that
only big industrialists and not the people of
lower sections are benefited by it; and forthe
same reason, recently, the hon. Minister of
Industries has announced a new industrial
policy so that poor people may be able to get
the benefits. Moreover, the short term loan
which is supposed to be provided within the
period of 90 days is delayed by 5-7 years.
We have also provided the system of single
window facility so that the people may not
have to run from one place to another and
they may have the facility of purchase, sale
and refinancing at one place. That is why a
new industrial policy was announced on
Aug. 6, 1991 and a decision was taken in
view of it. The people who are unemployed

[English]

SHRISOMNATH CHATTERJEE: They
have spoken of a new legislation. This was a
policy statement.

[ Translation]

MR. SPEAKER: He wants to know
whether a new law would be enacted or not.
If it is to be enacted what will be the form of
this enactment and when it will be enforced?

[English)

SHRI SOMNATH CHATTERJEE: The
policy says that a suitable legislation will be
introduced to ensure prompt payment to
small industries bill.

SHRI DALBIR SINGH: So far as the
policy is concerned, it is under discussion.

MR.SPEAKER: In your policy, you have
mentioned that a law would be passed. When
you want to pass it and what will be the
contents of that law?

SHRI DALBIR SINGH: That is under

consideration.
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SHRI SOMNATH CHATTERJEE: The
policy had solemnly been introduced and
was announced in the House.

SHRI DALBIR SINGH: It is under con-
sideration. (Interruptions)

SHRISOMNATHCHATTERJEE: What
do you mean by consideration? You have
considered and mentioned that it will be
brought. Are you reconsidering your policy
again? (Interruptions)

SHRI SOMNATH CHATTERJEE: This
is very important. Are you reconsidering

your policy?

MR. SPEAKER: Probably, the contents
of the Bill are under consideration.

SHRI SOMNATH CHATTERJEE: Sir, |
also want to help him. He is a good friend of
mine and | do not want to embarrass him.
But, let the Government say that they are
trying to think about the structure of the Bill.

MR. SPEAKER: Are you ready with the
Bill or do you want to say something?

SHRI DABLIR SINGH: | have already
told the hon. Member that the same is under
consideration (Interruptions)

SHRI PRITHVIRAJQCHAUHAN: The
delayed payments for small scale units is a
very serious problem. Inreply tothe question
the Minister says that under a recently intro-
duced scheme and | think he is referring to
the factoring services which are mentioned
in the policy, which says that “for direct
discounting of short term bills -SIDBI-short
term bills drawn by units in the small scale
sector by specified buyers”. Is there any list
with the Government of the specified buyers
and or any preferential treatment is being
given? Will the Government publish such lit
of specified buyers?

MR. SPEAKER: Do you have a list of
preferential buyers or would you like to pre-
pare it?
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[Translation]

SHRIDALBIRSINGH: Sk, atpresent, Idonot
have that. information. Whenever it
is received, it would be made available to the
hon. Member. However, | have already
submitted that this has been kept in view
while presenting the new policy on Aug.8. All
the aspects have been kept in view and the
concerned Ministry has been thinking over
the matter.

SHRI MOHAN RAWLE: Mr. Speaker,
Sir, my submission is that as per the existing
arrangementsthe rate of interest charged on
the loans given to the small scale industries
by the banks is 19.5 percent to 30 per cent.
I would like to know whether it is a fact and
the Government propose to reduce it. The
hon. Minister of Finance quote the examples
of the countries like Italy, Korea etc, however
in ltaly itself...

MR. SPEAKER: You have asked agood
question.

SHRIDALBIR SINGH: Therate of inter-
est varies in accordance to the amount of
loans. Those who get loans upto Rs. 7,500
have to pay 10 per cent interest, those who
get Rs. 7,500 to 15,000 have to pay 11
percent, those who get Rs 15,000 to Rs.
25,000 have to pay 12 per cent interest;
similarly those who get Rs. 25000 to Rs.
50000 have to pay 13 per cent and those
who get above Rs. 50,000 havetopay 14 per
cent interest.

SHRI MOHAN RAWLE: Mr. Speaker,
Sir, the small scale industries in Maharash-
tra are on the verge of closure.

MR. SPEAKER: You are ignorant of the
factual situation. You should collectinforma-
tion in that respect.

[English)

SHRISRIKANTAJENA: Thecruxofthe
main question is regarding delayed pay-
ments. Unless a Bill is introduced and en-
acted here, this problem cannot be solved. |
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know that the Small Industries Department
have already finalised the Bill and the Bill is
pending in the Ministry of Industry, for taking
the approval of the Finance Ministry. The Bill
is supposed to be introduced in the House...
(Interruptions)

MR. SPEAKER: Do you have the infor-
mation with you?

SHRISRIKANTAJENA: Yes, lhavethe
information with me.

MR. SPEAKER: Thenyou canshowitto
the Minister.

SHRI SRIKANTA JENA: | would like to
know whether the Minister. In-charge and
the Finance Ministry will take care and give
the clearance immediately, so that the Min-
istry of Industry can bring the Bill in this
House, in this session.

SHRI DALBIR SINGH: They can sent it
o the Ministry of Industry. :
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[ Translation)

Smuggling of Narcotics in Ghazipur
and Varanasi districts of Uttar Pradesh

*632. SHRI ANAND RATNA MAURYA:
Will the Minister of FINANCE be pleased to
state:

(a) whether there has been steady in-
crease in the smuggling of narcotics in
Ghazipur and Varanasi Districts of Uttar
Pradesh,

(b) if so, the steps taken to check the
smuggling of narcotics in this area;

(c) the number of smugglers arrested
during the last one year and the quantity of
narcotics seized from them; and

(d) the steps being taken to contain the
increasing consumption of narcotics in this
area?

[English]

THHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (d). A statement is
laid on the Table of the House.

STATEMENTS

Statistics of seizures of Narcotics in the Ghazipur and Varanasi Districts, as given in the
table below, do not indicate any increase in illict drug trafficking.

Year  Opium  Heroin Ganja Charas
(Cannabis) (Hashish)
(Quantity in Kilograms)
Varanasi
District 1988  1.380 3.385 - -
1989 0.620 1.326+
328 purias 20.100 -
1990 0.090 1.970+ 100.470+
836 purias 91 purias 0.500
1991 0.010 0.811+ 69.879+
(upto July) 896 purias 72 purias 0.450
Ghazipur
District 1988 - 0.835 - -
1989 0.600 2.942 5.325 -
1990 0.400 1.189 69.385 -
1991  0.310 0.268 179.310 ’ -

(up to July)
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The Govt. have however continued to
take stringent legislative, administrative and
enforcement measures to prevent any in-
crease in illicit trafficking activities.

During the calender year 1990, 318
persons in Varanasi and 144 persons in
Ghazipur have been arrested for offences
under the Narcotic Drugs & Psychotropic
Substances Act. In 1991, upto July, the
Number arrested have been 275 in Varanasi
and 73 in Ghazipur. The quantities of drugs
seized have been given in the table above.

The Govt. Have adopted a two-pronged
strategy of reduction of illicit supply through
law enforcement, and reduction of illicit
demand by generating public awareness
against addiction and counselling and de-
addiction through voluntary organisations.

[Translation)

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, on the basis of the figures
provided by the hon. Minister he has tried to
show that there has been no increase in the
smuggling of narcotics in Ghazipur and
Varanasi districts in Uttar Pradesh but the
reality is different. The fact is that the
smuggling of narcotics in both these districts
has further extended even to the rural areas.
I would like to ask the hon. Minister whether
the Government propose to set up a special
team to check the smuggling of narcotics
particularly heroin.

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, for the sake of the information
of the hon. Member | would like to tell that as
per the figures provided by the concerned
officials, the smuggling of narcotics like
opium, heroin, and charas has gone downto
a considerable extent during the last four
years i.e. 1988 to 1991 though the smug-
gling of ganja has increased to some extent.
318 persons in Varanasi district and 144
persons in Ghazipur have been arrested
during the year 1990 while 275 persons in
Varanasi and 73 persons in Ghazipur have
been arrested during the year 1991. In this
manner, as | have already submitted that
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smuggling of no other narcotic than ganja
has increased.

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, | had asked whether the Gov-
ernment propose to form a special squad in
this regard.

MR. SPEAKER: The hon. Minister may
kindly tell whether the Government propose
to form special squad or not.

SHRI RAMESHWAR THAKUR: The
hon. Member may be aware that Ghazipur
and Varanasi do not fall under the area
where inter-national and inter state smug-
glers are active. Both these districts are in
Uttar Pradesh therefore the State Govern-
ment, the excise department and the police
hold the responsibility in this regard. Be-
sides, the special organisation set up by the
Central Government called revenue intelli-
gence and the Border Security Force...

MR. SPEAKER: The hon. Members
want to know whether the Government pro-
pose to form some special squad or not.

SHRI RAMESHWAR THAKUR: There
is no need of it.

[English]

SHRI DIGVIJAYA SINGH: The hon.
Minister has not mentioned the most popular
narcotic prevalent today-the brown sugar. |
would like to ask two questions. Firstly, how
much brown sugar was confiscated or found
in these two districts? Secondly, in the ques-
tion about how to contain the increasing
consumption, he has answered that “the
Government have adopted a two-pronged
strategy of reduction of illicit supply through
law enforcement, and reducton of illicit
demand...” The point is that, the genesis of
the illicit supply of this narcotic is in the
districts of Rajasthan and Madhya Pradesh.
Mainly in Mandsaur which happens to be the
district of the Chief Minister and the Home
Minister of Madhya Pradesh the genesis of
all the opium production and the production
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of all the narcotics in this country is there. |
am only stating the fact.

SHRI ATAL BIHARI VAJPAYEE: How
can he make a reference to the Chief Minis-
ter?

MR. SPEAKER: If there is anything
defamatory, | will look into it.

SHRI DIGVIJAYA SINGH: No, no. (In-
terruptions)

SHRI ATAL BIHARI VAJPAYEE: We
can also do that. (Interruptions)

SHRI DIGVIJAYA SINGH: | am stating
a fact that the district of Mandsaur is the
genesis of supply. Will he consider reduction
of opium farming? (Interruptions) | am ask-
ing whether the Minister will consider com-
plete stoppage or reduction in farming of
opium in this country. (Interruptions) This is
highly objectionable. | have only mentioned
a statement of fact.

~ Mandsaur district happens to be the
home district of Chief Minister of Madhya
Pradesh and the Home Minister of Madhya
Pradesh.

l Translation)

SHRI MADAN LAL KHURANA: While
the Question pertains to smuggling only in
Gazipur and Varanasi, why do you drag the
Chief Minister of Madhya Pradesh in the
discussion time and again.

[English)

) SHRI RAM NAIK: The highest smug-
gling goes on in Maharashtra. Can we say
!hat the Chief Minister of Maharashtra is
Involved in that? (Interruptions)

| Translalion]

_ MR.SPEAKER: | have already given a
fuling on the issue.

(Interruptions)
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[English)

SHRI BHUWAN CHANDRA KHAN-
DURLI: Sir, | have a point of order.

MR. SPEAKER: There is no point of
order in question hour.

(Interruptions)

MR. SPEAKER: You can ask a supple-
mentary.

(Interruptions)
MR. SPEAKER: No clarification please.
(Interruptions)

SHRI RAMESHWAR THAKUR: The
Hon. member wanted to know about brown
sugar. Brown sugar is heroin in another
name.

MR. SPEAKER: What is the quantity of
brown sugar from these two districts?

SHRI RAMESHWAR THAKUR: That is
there. As regards production, there was a
little uproar. | would like to say that the
production of opium for the last two years,
about which the Hon. Member mentioned, in
Uttar Pradesh in 1989-90...

SHRIDIGVIJAYA SINGH: | was asking
whether he would consider stoppage of opium
farming or reduction in the area of opium.

SHRI SOMNATH CHATTERJEE: That
will be done by the Agriculture Minister.

SHRIDIGVIJAYA SINGH: No, no. (Inter-
ruptions)

MR. SPEAKER: No, no, please; no
cross-talk.

SHRI RAMESHWAR THAKUR: |
wanted to give that figure. The production
has alreally come down in the case of Uttar
Pradesh. (Interruptions) There are three
central opium production centres in the
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country. | am giving the break-up and show-
ing how it has been reduced and is being
gradually reduced.

MR. SPEAKER: No, no, please. An-
other question is very important. He is say-
ing, “ Are you interested in reducing the
farming of opium and production?”

SHRI RAMESHWAR THAKUR: Actu-
ally, we have done.

MR. SPEAKER: You have already done
it.

[Translation]

SHRI SHANKERSINH VAGHELA: Mr.
Speaker, Sir, i think this is not a state matter.
Is the Ministry of Finance aware of the fact
that the opium is smuggled in U.P. through
Kathmandu border and the border is un-
guarded? This is not the question of opium in
Uttar Pradesh, Madhya Pradesh and Rajast-
han.

MR. SPEAKER: This question pertains
to Gazipur and Varanasi only.

SHRI SHANKARSINH VAGHELA: Is
the Ministry of Finance taking some steps to
put a check on all types of smuggling activi-
ties in the country in consultation with the
Ministry of Home and the Ministry of De-
fence?

[English]

MR. SPEAKER: Are you doing anything
in acoordinated manner? I think, the answer
is 'yes’.

SHRI RAMESHWAR THAKUR: So far
as production part is concerned, three pro-
duction centres are there, It is minimum in
Uttar Pradesh and Rajasthan and maximum
in Madhya Pradesh. In all the three States,
production has come down.

{ Translation)

DR. LAXMINARAYAN PANDEYA: Is
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the hon. Minister aware of the facj that a
provision has been made for 10 years im-
prisonment and afineof Rs. 2 lakh under this
Act in this regard? Even then the convicts
are easily acquitted. In the circumstances
are you going to take up some stern steps to
safeguard the interests'of poor farmers, who
are generally the victims of the affairs? All
the influential persons involved in smuggling
easily escape from the dragged to law. Will
you make certain arrangements to bring the
actual smugglers to book? At present, there
are number of shortcomings in the law. Are
you going to make certain amendments in
the law to rectify these shortcomings.

[English)

MR. SPEAKER: Would you like to make
the punishment stringent?

SHRI RAMESHWAR THAKUR: The
punishment is already stringent. The ques-
tion is where should it be applicable. Wher-
ever it is applicable, we see to it that we do
not spare the guilty persons.

New rules for balance sheets for public
sector Banks

+

SHRIMATI MAHENDRA
KUMARI:

SHRI RAMESH CHAND
TOMAR:

*633.

Willthe Minister of FINANCE be pleased
to state:

(a) whether new rules and formats for
balance sheets for public sector banks have
come into effect from the current financial
year;

(b) if so, the details thereof,

(c) whetherthe public sector banks have
been asked to disclose the amount of bad
and doubtful debts in their balance sheets:
and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): (a) to (d). A Statement is laid on the
Table of the House. -

STATEMENT

(a) and (b). A notification has been
issued by Government on 18th January,
1991 giving notice .of its intention to modify
the formats of Balance Sheet and Profit &
Loss Account of commercial banks after
expiry of three months from the date of
publication. The proposed formats would
have, inter-alia, the following features:

i)  They will give a more comprehen-
sive picture of both income and
expenditure;

i) They will ensure uniformity in the
classification of various items of
assets and liabilities as well as
income and expenditure, and

i) They will include statements on
accounting policies tofacilitate easy
understanding.

In response to the notification certain
suggestions have been received from inter-
ested quarters including the Institute of
Chartered Accountants of India. The new
formats are proposed to be made effective
from the current accounting year ending
31st March, 1992.

~ (c)and (d). In accordance with the prac-

tices and usages customary among bank-
ers, the banks are given statutory protection
from disclosing the provisions made for bad
and doubtful debts as well as loan losses.
HOwgyer the new formats will show the
Provisions for bad debts, depreciation and
taxes jn aconsolidated form on the expendi-
wre side of the Profit & Loss Account.

s SHRIMATI MAHENDRA KUMARI: Mr.
Mpgaker Sir, 1 would like to ask the Hon.
Nister the reasons for not askingthe banks
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to show their actual amounts of bad debts in
their balance sheets.

[Translation]

SHRI DALBIR SINGH: Sir, in this con-
nection, A Ghose Committee was set up to
evolve new format and it was to be made
effective within three months latest by 17-4-
91. 56 suggestions from interested quarters
including the Institute of Chartered Account-
ants of India have been received and RBl is
examining all the suggestions. But it is defi-
nite that by the year end new formats will be
made effective.

[English]

SHRIMATI MAHENDRA KUMARI: Sir,
Iwould not like to put the second supplemen-
tary.

[ Translation)

SHRI RAMESH CHAND TOMAR: Mr.
Speaker, Sir, balance sheets of Nationalised
banks are being audited by Chartered Ac-
countants. Through you, | would like to know
from the hon. Minister as to why the balance
sheets are not being audited by C.A.G. and
now the formats of balance sheets are going
to be modified. So, Will the Government in
near future get the balance sheets audited
by CAG.

SHRI DALBIR SINGH: Mr. Speaker,
Sir, the Government does not have any
reservations about getting the balance sheets
audited by someone else; the Government
has got its own limitations. In view of these
limitations it has been proposed... (Interrup-
tions)... acommittee has been set up for this
purpose. (Interruptions)

MR. SPEAKER: For the present ques-
tion 40-45 minutes were given in the ques-
tion. Which was asked earlier.

[English)

So, we will go to the next question.
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Mobilisation of Small Savings in
Rural Areas

‘634 SHRIMAT!I DIL KUMARI
BHANDARI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Union Government have
taken any steps to mobilise small savings in
rural areas;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes Sir.

(b) Various stepstaken to mobilise small
savings in rural araas include:

i) Utilisation of around 1.25,00 post
offices in rural areas;

ii)  intensive publicity in rural areas;

iii)  Utilisation of infrastructure and ex-
tension services of the State Gov-
ernments and the agency
schemes in the rural areas;

iv)  introduction of new savings instru-
ments like Indira Vikas Patra, and
Kisan Vikas Patra, specially
designed to cater to the require-
ments of rural population who, by
and large, are not income tax pay-
ers.

(c) Does not arise.

SHRIMATI DIL KUMARI BHANDARI:
Sir, the Budget Performance Report of India
shows that the average gross domestic
savings have shown an improvement during
the Seventh Plan, that is, 18.2 percent in
1984-85 to 21.1 percent in 1988-89 and
further to 21.7 percent. | would like to know
from the hon. Minister the percentage of
contribution from the rural areas to this
improvement in gross domestic savings and
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whether or not any target was set to achieve
this rural savings and if so, whether or not
that target was achieved.

[ Translation)

SHRI DALBIR SINGH: Mr. Speaker, .
Sir, in response to the question of the hon.
Member, | would like to tell that out of a total
of 1.45 lakh post offices in the country nearly
1.25 lakh post offices are in rural areas. | do
not have the complete details with me, be-
cause there are no computers in all the post
offices, and all the work is being done manu-
ally. That is why the Government has not
been able to classify the rural-urban areas.

MR. SPEAKER: Has the target been
fulfilled or not?

SHRI DALBIR SINGH: Mr. Speaker,
Sir, the main objective of the scheme is that
75 percent of the savings mobilised by the
State Governments and specially by the
District Authorities is passed over to the '
States. Under the Scheme, loans are sanc-
tioned for 20-25 years, and this is the main
object of this scheme.

[English)

SHRIMATI DIL KUMARI BHANDARI:
The Minister has just now stated that as per
the guidelines, 75 per cent of the small
savings mobilised has to be invested in the
same state or in the same area. | would like
to know whether this has been strictly ad-
heredto. If not, is the Government taking any
action to do so in future?

[ Translation)

SHRI DALBIR SINGH: Mr. Speaker,
Sir, 75 percent of the savings mobilised is
passedovertothe states and it is the respon-
sibility of the State Governments to invest:
The amount as pertheir requirements. (Inté’”
ruptions)

[English)

SHRI SOBHANADREESWARA RAO
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VADDE: Sir, is it afact that a large part of the
savings mobilised-in the rural areas is di-
verted to urban areas by the Government for
investmentin industry and business? In view
of the fact that enough capital is not being
invested in rural areas, will the Government
take the necessary steps to see that the
amount mobilised in the rural areas is defi-
nitely utilised in those very same rural areas
to provide loans and other assistance to
farmers, weaker sections, agricultural la-
bour and small entrepreneurs?

[ Translation)

SHRI DALBIR SINGH: We will talk to
the State Governments about the sugges-
tions made by the hon. Member. The State
Government willbe requestedtoinvest more
and more funds which are mobilised through
Indira Vikas Patra and Kisan Vikas Patra, in
the rural areas.

Freight for Goods Transported by
Ships

*635 SHRI SUDHIR SAWANT: Will the
Minister of SURFACE TRANSPORT to
pleased to state:

(a) whether there is afixed freight for all
goods transported by ships along the Coast;

(b) if so, the details thereof and its effect
on the coastal shipping industry;

(c) whether the Government propose to
relax the freight fixation formula presently
being followed to revive the coastal ship-
ping; and

(d) if so, the details there of?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). A
Statement is laid on the table of the House.

STATEMENT

(a) and (b). The Central Government
Presently exercise powers conferred by
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Merchant Shipping Act to fix or revise coastal
tariffs, on the advice of the Shipping Rates
Advisory Board, only in respect of industrial
coal and salt along the Mainland Coast at all
freight and passenger tariffs between Main-
land and Andamans and Lakshadweep ls-
lands. The tariffs of other goods traffic along
the coast are fixed through direct negotia-
tions between the shipowners and shippers
on a bilateral commercial basis. Director
General of Shipping has been delegated
powers to fix bunker surcharge for carriage
of coal and salt and also to fix freight rates
where no subsidy is payable by the Govern-
ment. The freight rates in respect of traffic to
the Andamans and Lakshadweep Islands,
which involves payment of subsidy to Ship-
ping Corporation of India, are fixed by the
Government of India. There has been a
sharp increase in the movement of thermal
coal, crude oil and petroleum products along
the coast over the years.

(c) No such proposal is under consid-
eration.

(d) Does not arise.

SHRI SUDHIR SAWANT: Sir, | am not
really satisfied with the answer, specially the
answer given to part (b) of my question,
wherein | asked about the effect on the
coastal shipping industry. | asked the ques-
tion, through | know the answer and the
answer is that the coastal shipping industry
has totally collapsed. There are only 14
passenger-cum-cargo ships operating inthe
country, mainly for Andamans and La-
kshadweep. Eveninthe Annual Report, there
is no policy statement as far as shipping is
concerned....

MR. SPEAKER: You please put the
question. You are not expected to give infor-
mation. You can make use of that informa-
tion to frame that question.

SHRI SUDHIR SAWANT: Sir, on the
Goa-Bombay belt itself, there are may ports.
The Coastal Shipping was operation well,
when it was nationalised in 1983. And then,
it was closed in 1985. We are not interested
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whether itis privatised or in the public sector.
Our main concern is that it should be rejuve-
nated. There is no difficulty for the SCl to
take over the coastal shipping...

MR SPEAKER: A Member is expected
to make to use of the information available to
him to frame the question. Please ask the
question.

SHRI SUDHIR SAWANT: My question
relates to this aspect. Why is the Coastal
Shipping not taken over by the SC| and why
is it not commenced again?

SHRI JAGDISH TYTLER: Sir, | would
like to inform the hon. Member..

MR. SPEAKER: You can exclude the
information that he has already given.

SHRI JAGDISH TYTLER: Already,
about 166 ships are plying in the coastal
region.

Asfarasthetraffic handledinthe coastal
shipping is concerned, it has gone up. Inthe
year 1952 it was 26 lakh tonnes which has
gone upto 244 lakhtonnes. Now, because of
the better infrastructure of roads and rail-
ways, the traffic has been diverted. The
Shipping Corporation only handles the pas-
sengers traffic from the main land to the
Lakshadweep and Andaman Islands.

We not only have a policy, rather we are
enoouraging people to come and put more
number of ships, more small boats and so
on. As far as the Ministry of Shipping is
concerned, we have no objection to the
pecole who want to ply on the Indian Flags.

SHRI SUDHIR SAWANT: The private
licences were given some three years ago
and they are going to expire in October,
1991. Though licences were given no pri-
vate company has acquired any ship and no
passenger service or cargo service has
started operation as on date. Under-devel-
opment of the Konkan belt and the Western

coastal regions has resulted inthe lack of the

communication facility. Costal shipping which

AUGUST 30, 1991

Oral Answers 36

was being operated for the last three years,
has now been stopped.

Hon. Minister just now said that due to
the increase ih the rate of transportation the
capacity was diverted. would like to say that
there is no increase in the road transporta-.
tion in the Western coastal belt. When the
rate of transportation is hindrance in the
increase in the private shipping, a package
has to be developed so that transportation
permission licence be granted for passen-
gers traffic in urban areas like Bombay.

MR.SPEAKER: Yourtime is getting lost.
You can say, are you intending to reduce the
freight.

SHRI SUDHIR SAWANT: My question
is, Sir, Whetherthe Government proposes to
develop a package for the private shipping
liners to operate passengers cum cargo
services in urban centres like Bombay and
the other coastal regions of Maharashtra.

SHRIJAGDISH TYTLER: Sir, the Gov-
ernment encourages private people to come
up and operate these routes.

SHRIOSCAR FERNANDES: Sir, there
was a proposal to start shipping services
from Bombay right down to Cochin touching
Goa, Mangalore and Cochin. | would like to
know from the hon. Minister at what stage
this proposal is and when the private sector
is not coming forward to take up this service,
whether the Government or the shipping
company will take it up or not.

SHRI JAGDISH TYTLER: We do not
have any proposal of this kind.

DR. VISWANATHAM KANITHI: Sir,
through you | would like to know fiom the
Minister, how many passengers ships are
plying from main land to Andaman Islands
because the passengers are facing a lot of
inconvenience because of their unsched
uled and un-announced dates.

SHRIJAGDISH TYTLER: We are doing
everything possibleto increase the frequency
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of the shipping services from the mainlandto
the Andaman Islands. We have recently got
one brand new ship and we are expecting
very soon, two more such ships. | hope after
getting these two ships, the inconvenience
which is caused to the people of Andaman
will be reduced.

WRITTEN ANSWERS TO QUESTIONS
[English]
Agricuitural Exports

“636 SHRIP.C. THOMAS:
SHRIM.R. KADAMBUR JAN-

ARTHANAN:

Will the Minister of COMMERCE be
pleased to state:

(a) theimpact of the new EXIM policy on
exports;

(b) whether agricuttural exports have
been boosted in the recent past;

(c) if so, the amount of foreign ex-
change earnedfrom agricultural exports from
Kerala during the year 1990-91 and whether
the foreign exchange earning is expected to
increase this year;

(d) if so, the details thereof; and

(e) the steps taken or proposed to be
taken by the Government to further increase
the agricultural production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) to (e). Govern-
Mment announced an initial package of trade
volicy on 4th July, 1991 followed by a few
Other changes in the policy on 13th August,

]991 which aimed at strengthening export
Incentives,
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Some of the salient features of new
Trade Policy are given below:

i) REP licences have been replaced by
a new instrument named Eximscrips. The
basic rate at which Eximscrips will be issued
against exports will be 30% of FOB value.
For certain value added agricultural prod-
ucts which inter-alia included cashew ker-
nels roasted/salted in consumer packs of
1kg. or less, fresh fruits, vegetables, cut-
flowers, plants and plant materials and spices
going by air, all types of canned, bottled and
asceptically packed fru'ts, vegetable prod-
ucts and spices etc. entitlement of an addi-
tional Eximscrips of 10 percentage points
hasbeen allowed, taking the total Eximscrips
rate to 40% of FOB value.

ii) Procedures for considering Advance
Licence applications have been simplified;

iii) A number of items of exports includ-
ing Molasses, Khandsari Molasses and
Sugar have been decanalised and placed
under Open General Licence (OGL) 3.

iv) State Governments have been re-
quested to exempt exports from all fiscal
levies.

Separate state-wise export figures are
not maintained. As such it would not be
possible to indicate the amount of foreign
exchange earned from agricultural exports
from Kerala during the year 1990-91.

A statement showing exports of agricul-
tural Commodities in 1990-91 as compared
to 1989-90 is enclosed. As the Trade Policy
has been revised very recently, it would be
premature to estimate its impact on foreign
exchange earnings.

To increase agricultural production in
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order to generate surpluses for exports, the
following three-fold strategy is followed; (i)
increase in arealyield, (ii) productivity effi-
ciencies through adoption of best produc-

Written Answers 40

tion and post harvest technologies and high
quality management, and (iii) back-up sup-
portthrough relevant R & D and extension. It
is a continuous process.



BHADRA 8, 1913 (SAKA) Written Answers 42

Written Answers

41

vovh 1921 LEO'6 €661 €604 L8Y'S 1e6uin (e
512 $8'62 €861 L0z 86,2 8LL'E2 selliyo (P
ov'LE s6 18L°0 6P ey 196°0 (e6se7) wowepied ©

8E0LL L0'E 0840 2L'692 90°04 6.€°0 (lews) wowepse) (q
9E'vy 162St 28r've SE'VE 90' kb1 LLELE sedded (e

sealdg 2
86°Cl L2'08 0S8'19 00'92 9/-25L £0'€82 uouod )
8 L 9 S v € 4 L
’A N 1eA ‘A0 A N 1A ‘Ao
06-68614 16-064 4 wej) ‘ON IS
‘by/sHd  :enepa n

$84040) SY ‘enfep

uoj .000, :Amuend

06-6864 0} pesedwo) se (6-0664 Senipowwoy feinyndiiby jo suodx3

IN3W3LViS



44

Written Answers

AUGUST 30, 1991

Written Answers

43

6€'8 €S¢ vLO'E 669 2se €09'€ (ISND) P jleys
sinumeyse) (q
€€°08 vE09€ LS8PY 26'98 IS LEY W9'6Y sjeusey (e
meysen ‘€
— 9,'522 012204 - L9'8ET 162°L6 (2) re1oy-ans
08'8L€ 9822 L1L0 0L'SSE LZ'V€ 6.8°0 uise.08|Y/s|IO 82dS (
28l 6v'2€ vve'se 811 v5'22 S86°81 $901dS "osIN (y
vE'02 SL'9 ozee LS'42 09 L8172 iapmod Aung (6
856 Si'9l 098'91 €21l vEYL v9L2l ouswiny 4
8 L 9 S 4 € 4 t
'A N TeA e} A N TeA A1
| 06-6661 160644 wey oNS
O)/syd :eneA N
saJja) sy :enjep
uoy ,000, Amuend



46

Written Answers

BHADRA 8, 1913 (SAKA)

Written Answers

45

i
Bt

ovol 90°¢ClLy 06°96¢€ 1641 95°'88¢ £€8°1ve 831y lewseg (q
- - — - 1S'8€ G20'10e eaym (e
sjeaie) ‘e
ye'8¢ €0'eLt S69'€L - 69'€9¢ v.9'€8 (v) levog-ang
- L6614 1351 - ESYS 662°€l sidnpold (q
91°9¢ veesi £81°8S 1662 91602 SLE°0L painjogjnuewuf (e
:000eqO} p
- 26'€9€ 6Ly - L8'vEY v62'€S (€) leroL-ang
00'0S} SO’ 100 00'9St 8.0 S0'0 "By | ueyy sse) jo
syoed 1swnsuco u| (°
8 Z 9 S v € c 3
TeA N 1A A1 ’A N 1eA ‘AID
. 06-6661 16-0611 wej ON IS

‘6y/°sY :enea n
salol) 'sY :8nep
uoj 000,  :Awwenp



Written Answers 48

AUGUST 30, 1991

Written Answers

47

6L 1WA LE9'9E e 09'¢c 800°L1} uoioenx3
* peesuoyo) (o
66't (A ] LLLBLY e €L \E €v9'L2t uoijoesix3
nupunoln) (q
88't L9'€9€ 186°LEG 12°2 L9°LSY £0€'G621 uoloelxy
. ueegekos (e
UOIoBIIXJ/SONRI|IO ‘9
— — — — - - (S) :levo ans
_ €6’V — — — — sulelb esieo) (p
AN 9€'91 1292 66°'S €8°/81 £8°€ElE edly llewseg-uoN (0
8 Z 9 S v £ 4 !
A N TEeA ‘A1D TeA N 1eA e}
06-6861 16-0611 wejy ‘ON S
‘B)/sH lenfeA N
seJal) 'sy :enjep
uol 000, ‘Aumuenp



50

Written Answers

BHADRA 8, 1913 (SAKA)

acr’0LSe

Written Answers

49

- L£0€E9 2SS'e06¢C - 62'6€9 (9) rero1-gng
— 6LV €62've - 99'¢ 26’61 uoloelix3
. ‘18410 (y
180 90’9 LYS'vL co'Li 8LV Lsgey uoioesix3
peesjes (6
144 ov'é6 192°'S9 se’l 6Ll 0.£°26 uotioelx3
pees Jamojjung (4
82’1 09'06 L6S0LL LS'L 88°0L 826°G2S uoioesix3
paesadey (e
80’1 v€'59 EVSveE9 8t 8.L°2S Ly8'8yY uoioenx3y
ueig edly (P
8 Z 9 S 14 € 4
BA N 1A ‘AO A N TeA ‘AID
06-6861 16-0644 wej °'ON IS

‘by/sH  ‘enepA N
seJai) 'sHY :enfeA
uoj 000, :Amuenp



52

Written Answers

AUGUST 30, 1991

51

Written Answers

— - LE'99 - — 0009 — so|qejebap
B SUni4 pessed0lg (qQ
- 15°SSt - — 00'2L!} - se|qejabep
B slini4 ysei4 (e
sway yg3adv b
- 88'L1 081's - 6,01 6v8'E S|lQ JoUIN Ol
2cgot 88°9¢ L6L'v2 09'L1L 123 A €LY'SE sinupunolgy
sdll ‘6
98¢} Si'eLt 0e£s'8El €L2'St 00¢. L8L°LY peeg swesesg ‘8
- €641 orsel — ¢GEL 98€°0L pasg 196IN L
8 Z 9 S 14 € c I
A N 1en ‘AD 1A N TeA ‘A0
06-68614 16-0611 wej ON IS
‘bBy/sy  cenfeA 'n
seJol) ‘sY :enfep
vol 000,  Awuenp



54

BHADRA 8, 1913 (SAKA) Written Answers

Written Answers

53

o ov'LEL2 99°219¢ (s1°1) reioy
- 0geet 0651 — €8°€ - 9v'0 eheey wng gy
v9'82 9L'Lb 00z'9 S9'62 LyLy 269'9 oe|leys vl
S9°0 S8'91 00852 160 ¥S'61 00vie sessejop ‘€l
2189 LE22 008°2¢ 00'8 90°2S 00'59 1ebng 4!
Evesy . 0S2IS (14) jero1-gng
- 86°CEl - - ooeel —  SPO04 pPessednld 18yl (p
- . LSL2) - —_ 0S'Lyl - sionpoid

e8| B BB (0

8 P4 9 S 4 € c ]
1eA N T8A . “A10 eA N 1eA ‘A10
06-6861 16-06414 wey oONITS

‘Byssy  :enepA ‘N
501010 ‘sY :enfep
uof ,000, :Amuenp



55 Written Answers

[Translation]

Supply of Cloth to Consumers at
Reasonable Rates

‘637  SHRITEJ NARAYAN SINGH:
SHRI RAM SAHA CH-
OUDHARY:

Wilithe Ministerof TEXTILES be pleased
to state:

(a) whether the Government have for-
mulated any scheme to provide cloth to the
consumers at reasonable rates;

(b) if so, the details thereof; and

(c) the steps taken to monitor proper
implementation of the scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)to (c). 1. Government have
beenimplementingthe Janata Cloth Scheme
in the handloom sector and controlled cloth
Scheme in the organised mill sector (NTC).
The objectives of these schemes are to
provide sustained employment to the under
employed and unemployed weavers and to
make cloth available at affordable prices to
the poorer sections especially in the rural
areas. The Janata Cloth Scheme is imple-
mented by the State Directors of handlooms
and carries a subsidy of Rs. 3.40 per sq.
metre. The controlled cloth scheme being
implemented by National Textile Corpora-
tion carries a subsidy of Rs. 2 per metre in
respect of dhoti and saree, Rs. 1.50 per
metre in respect of long cloth and Rs. 2.50
per metre in respect of polyester cotton
controlled cloth.

2. For proper monitoring of implemen-
tation of Janata Cloth Scheme, guidelines
have been issued that the Nodal Agencies
should carry out physical inspection at least
once in a quarter and that each State would
set up a State level Standing Monitoring
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Committee which will review alll aspects of
implementation of the Janata Cloth Scheme
every quarter.

3.. The controlled Cloth produced by
NTC is distributed through National Con-
sumer Cooperative Federation (NCCF), State
Cooperatives, NTC retail dealers and au-
thorised dealers of NTC. Any complaints of
diversion of Controlled Cloth are looked into
and corrective measures taken.

[English]

Electronic Meters on Taxis and Au-
torickshaws in Delhi

*638. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the electronic meters pro-
posed to be installed in taxis and autorick-
shaws in Delhi have failed to com up to the
required standard for being water proof;

(b) if so, the reasons for insisting on the
installation of these meters on the taxis and
autorickshaws in Delhi; and

(c) the present positlon in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). The
Delhi Administration have stated that the
Electronic Meters proposed to be installed in
taxis and autorickshaws have not beentested
for being waterproof. No decision has been
taken regarding installation of the Meters
and, therefore, the question of insisting 0"
the installation of these Meters on the taxis
and autorickshaws in Delhi does not arise:

Indian Road Construction Corporation
*640. SHRI BHUWAN CHANDRA

KHANDURI: Will the Minister of SURFACE
TRANSPORT be pleased to state:
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(a) whether the Indian Road Construc-
tion Corporation has ben running in loss for
the last several years; and

(b) if so, the steps taken or proposed to
be taken by the Government to make the
Corporation viable?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) The steps proposed to be taken by

the Government to make the Corporation

viable are yet to be finalised.
[Translation]
Income Tax on Dearness Allowance

*641. SHRI GIRDHARI LAL BHAR-
GAVA:

PROF. K.V. THOMAS:

Willthe Minister of FINANCE be pleased
to state:

- (a) whether the Government compen-
sate the employees for rise in the prices
during a fixed period by paying dearness
allowance; and

(b) if so, the justification for including
the amount of dearness allowance in the
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income of the employees while calculating
income tax?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Under the existing
formula based on the recommendations of
the Fourth Central Pay Commission, Gov-
ernment of India compensates its employ-
eesforriseinthe prices by grantof Dearness
Allowance twice in a year from 1st January
and 1st July payable with the salary of March
and September respectively.

(b) The justification for including the
amount of dearness allowance inthe income
of the employees while calculating income
tax is that dearness allowance is calculated
on the pre-tax salary of an employee.

[English]
Price of Tea and Coffee Seeds

*642. SHRI N. DENNIS: Will the Minis-
ter of COMMERCE be pleased to state the
steps taken to reduce there price of tea and
coffee seeds sold to the consumers and to
check their hoarding and profiteering?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): In the case of tea, the retail
prices of some of the brands have come
down between January, 1991 and July, 1991.

(Rs./Kg.)

Brooke Bond Red Label

January, 1991 64.00

July, 1991 62.00

Liptons Yellow Label

66.70

62.00

With regard to coffee, prices had gone
Up during January, 1991 to March, 1991 on
account of a len crop during the previous
year. However, adequate quantities have

been available after March, 1991 and the
retail prices have come down, as indicated
below for raw coffee.
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(Rs./Kg.) .
Plantation-A Arabica-AB Robusta AB
January, 1991 49.70 " 41.20 44.30
July, 1991 42.45 37.80 30.25
[Translation] (c) whether the Government propose to

Maintenance of IAF Aircraft

‘643. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of DEFENCE be
pleased to state:

(a) whetherthe fleet of Indian Air Force
aircraft has become obsolete and heavy
expenditure is incurred on its maintenance;

(b) it so, the amount spent thereon
during the last three years; and

(c) the steps being taken by the Gov-
ernment to reduce the expenditure on the
maintenance of these aircraft?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) and (¢). Do not arise.
[English]

Transfer of Cantonment Land to
Ahmednagar Municipal Council

*644. SHRI YASHWANTRAO PATIL:
Willthe Minister of DEFENCE be pleasedto
state:

(a) whether the Government have re-
ceived any representation regarding prob-
lems faced by the Cantonment Board, Bhin-
gar, Ahmednagar;

(b) if so, the details thereof;

transfer some cantonment land to the
Ahmednagar Municipal Council; and

(d) if so, the actiontaken in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (d). Government
have received representations from Shri
Yashawantrao G. Patil highlighting certain
problems faced by the Cantonment Board
Bhingar, Ahmednagar. The issues high-
lighted by him are as below:-’

(1)  There is acute housing problem in
this Cantonment, to solve which
Government should increase the
floor space index from the present
factor 1 to a factor of 2.

(2) In order to make available X-Ray
facilities tothe poor patients, alarge
X-Ray machine should be sanc-
tioned for the Cantonment Hospi-
tal.

(3) To improve the sanitation of the
Cantonment area, Government
should sanction underground sew-
erage and convert the dry latrines
into flush out latrines.

(4) Since there is scarcity of drinking
water in the civilian areas of the
Cantonment, a separate piped
water supply scheme should be
sanctioned for the civilian areas

(5) The roads in the civil areas of
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Cantonment require major repairs
and improvement.

(6) 21borewellsshouldbe sanctioned
for the civil areas of the Canton-
ment, to improve the availability of
water whenever the piped water
supply scheme breaks down.

(7) The present charges levied by
Government for conversion of Old
Grant Sites in the civilian areas of
the Cantonment to Free Hold Sites
are very high. These may be
brought down and the power of
conversion of old Grant Sites into
Free Hold Sites may be delegated
to Southern Command authorities
at Pune.

(8) Theopen areas inthe Cantonment
areamay be released for allotment
to Housing Societies for construc-
tion of houses for low-income
groups and for educational pur-

poses.

(9) Governmentshould undertake slum
area development programme for
the slums presently in parts of the
Cantonment area.

(10) Tne Cantonment Act may be
amended for giving more powersto
the elected members, so that all
decisions on development matters
can be taken at the local level.

In July 1988, Government had made an
offer to the Ahmednagar Municipal Council
Proposing the transfer of 40-91 acres of
Defence lands in the excised area of
Ahmednagar Cantonment to the Municipal
Council on payment of the market value of
the land of Rs. 2,25,90, 787/- The Municipal
Council did not accept transfer at market
Value and requested for allotment of the land
atanominal value, which was not agreed to.
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Ban on use of Semi-Transparent
Glasses in Vehicles in Delhi

*645. SHRI PRATAPRAO B.
BHONSLE: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Delhi Administration
has imposed ban on the use of semi-trans-
parent glasses in all vehicles plying in Delhi;

(b) if so, the reasons therefor;

(c) whether some vehicles have been
exempted from this ban;

(d) if so, the details thereof; and

(e) the punitive action proposed to be
taken againstthe vehicle ownersfound guilty?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). The
Delhi Administration have advised the mo-
torists to remove solar films/tinted glasses
having visibility less than 70% from their
motor vehicles so that the vehicles comply
with the provisions stipulated in Rule 100 of
the Central Motor Vehicles Rules, 1989.

(c) and (d). The Delhi Administration
have decided to grant exemption in excep-
tional cases on security/health grounds. The
motorists desirous of seeking exemption have
been advised to obtain necessary recom-
mendation from the Police Commissioner/
Directorate of Health Services.

(e) Punishment forviolation of the Rules
will be in accordance with provisions of
Section 190 of the Motor Vehicles Act, 1988.

Ordnance Factory At Badmall, Orissa
*646. SHRI SARAT CHANDRA PAT-

TANAYAK: Will the Minister of DEFENCE
be pleased to state:



63 Written Answers

(a) the time by which the ordnance
factory at Badmallin Bolangir district of Orissa
is likely to be completed;

(b) the reasons for delay in completion
of this project; and

(c) the steps proposed to be taken by
the Union Government to ensure jobs to the
local people in the aforesaid ordnance fac-
tory?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Phase | of the Proj-
ect is scheduled/ anticipated to be com-
pleted by June 1993.

(b) Does not arise.

(c) Direct recruitment at the level of
Group C and Group D is made only through
local Employment Exchange. All such va-
cancies are notified to the local District
Employment Exchange. In some cases
where candidates fulfilling job requirement
are not available, the local Employment
Exchange notifiesthe vacancies tothe neigh-
bouring district Employment Exchanges.

Utilisation of Installed Capacity of
Ordnance Factories
*647. SHRI SHARAD DIGHE:
SHRIMUKUL BALKRISHNA
WASNIK:

‘Will the Minister of DEFENCE be
nizased to state:

{a) whether there is under utilisation of
installed capacity of the ordnance factories
in the country;

(b) if so, the steps proposed to be taken
by the Government for full utilisation of their

installed capacity;

(c) whether the Government have en-
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listed private entrepreneurs to use surplus
production capacity available with many
ordnance factories; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The overall utilisa-
tion of capacity in the Ordnance Factories,
over the year, in terms of available standard
man-hours, was 99.70 per cent in 1990-91.

(b) to (d). The following steps have,
already, been taken to ensure full utilisation
of capacity:-

(i) Diversification into areas of manu-
facture of items required by Non-
Defence Users, such as Railways,
Central and State Police forces,
Para-Military and Security Forces
and even civil Trade (including pri-
vate sector).

(i) Exports.

The total value of works executed for
such Non-Defence indenters in the year
1990-91 is Rs. 114/- crores (provisional).

[Translation]

Import Licences to Firms not Fulfilling
Export Obligations

*648. SHRI MADAN LAL KHURANA:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether import licences have been
issued to some big firms which have not
fulfilled their export obligations;

(b) if so, the names of such firms; and
(c) the action taken or proposed to be

taken by the Government against such
firms?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Cases have come to the
notice of the Government in which the export
obligation has not been fulfilled.

(b) and (c). Information is being col-
lected and will be laid on the Table of the
House.

[English]
Environmental Audit For Industries

*650. DR. C. SILVERA: Willthe Minister
of LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether there is any proposal to
make environmental audit compulsory for
industries;

(b) if so, whether the Government pro-
pose to bring forward legislation to amend
the Company Law in this regard; and

(c) it so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VIJAYA
BHASKARA REDDY): (a) Ministry of Envi-
ronment and Forests have proposed that
every company shall, in the Report of its
Board of Directors, disclose briefly the par-
ticulars of compliance with environmental
laws, steps taken or proposed 1o be taken
lowards adoption of clean technologies for
Prevention of pollution, waste minimisation,
Waste recycling and utilisation; pollution
control measures; investment on environ-
Mental protection and impact of these meas-

ures on waste reduction, water and other
fesource conservation.

g (b) and (c). The matter is being exam-
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Suspension of Operations by Banks
in Priority Soctor

5152. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to state:

(a) whether some of the leading banks
have suspended their operations in the pri-
ority sector since June, 1991;

(b) if so, the reasons therefor; and

(c) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Reserve Bank of India
(RBI) has reported that some complaints/
representation have been received by them
regarding suspension of lending by banks to
priority sectors. These complaints/represen-
tations were taken up by them with the
concerned banks who have denied suspen-
sion/stoppage of lending to priority sectors.
However, they have once again drawn the
attention of the concerned banks to their
circular dated 23.2.1991 wherein the banks
have been impressed upon to ensure that
credit flow to priority sector in general and for
rural areas and Government sponsored
programmes in particular is not disrupted,
and also that the priority sector category of

‘borrowers may not face difficulty in obtaining

credit from bank branches.

Translated versions of Constitution of
India

5153. SHRI RAM NAIK: Will the Minis-
ter of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that while trans-
lating Article 1 (i) of the Constitution, the
words “India that is Bharat™ have been re-
tained in most of the languages, except in
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Urdu version which uses the words “Hind
Yani Bharat™;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken by the Government to bring uniformity
in the translated versions of the Constitution
of India?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Yes,
Sir. The Urdu version of the Constitution of
India was prepared by the Official Language
(Legislative) Commission with the help of
experts in law and Urdu language and in
consultation with the Government of Jammu
& Kashmir, whose Official language is Urdu.

(c) There is no proposal at present
before the Government for amending the
Urdu version of the Constitution of India.

Economy in Defence Expenditure

5154. SHRI BHAGEY GOBARDHAN:
Willthe Minister of DEFENCE be pleasedto
state:

(a) the means available and adopted by
the Government to effect economy in de-
fence expenditure;

(b) the steps taken to reduce cost
overruns in development and modernisation
projects;

(c) the amount of store losses regis-
tered during the preceding three years; and

(d) the average losses of the total yearly
allocation during the last three years, year-
wise?
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THE MINISTER OF DEFENEE (SHRI
SHARAD PAWAR): (a) A number of meas-
ures have been initiated/proposed to effect
economy in defence expenditure and opti-
mise the available resources. Theseinclude,
inter-alia, effective inventory management,
optimum utilisation of transpont, effective’
personnel management, reduction in con-
sumption of FOL (Fuel, Oil & Lubricants),
review of scale and duration of all exercises/
practice camps, repair and overhaul of cer-
tain.vehicles through trade, introduction of
fuel efficient vehicles, introduction of simula-
tors for training, strict check on expenditure
on stores, initiating measures for enhance-
ment of the life of weapons and equipment
efc.

(b) Defence Projects are regularly
monitored at various levels for appropriate
managerial interventions, depending on the
circumstances of each case. For large proj-
ects, involving time and cost overruns, a
Special inter-Ministerial Review Committee
has been constituted by the Government.

(c) and (d). Against the annual alloca-
tion, the losses of stores have been nominal.

Plans to Improve Traffic and Transpor-
tation System In Delhi

SHRI VWAY NAVAL PATIL:
SHRI RAM LAKHAN SINGH
YADAV:

SHRI MOHAN RAWLE:

51585.

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news-item
captioned ‘Roads will now take no moré
buses’ appearing in ‘The Hindustan Times'
dated July 29, 1991,

(b) if so, the reaction of the Government
thereto; and
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(c) the steps taken or proposed to be
taken by the Government to formulate com-
prehensive plans to improve trafficandtrans-
portation system in Delhi to ensure smooth
traffic on the roads?

. THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) and (c). The Delhi Administration
had engaged M/s. RITES to take up atechno-
economic feasibility study for the introduc-
tion of Mass Rapid Transit System for Delhi.
The Report of M/s. RITES was submitted to
the Delhi Administration. The Gowt. of India,
in consultation with the Delhi Administration,
haveconstituted a Steering Committee under
the Chairmanship of Chief Secretary, Dethi
Administration to go into various aspects of
the Mass Rapid Transit System. Further, a
High-powered Committee under the Chair-
manship of Lt. Governor of Delhi has been
constituted and charged with the responsi-
bility of going into the various aspects of
Mass Rapid Transit System and also for the
setting up of a single transport authority to
cover all aspects of transportation, including
operation, maintenance and regulation.

The Delhi Traffic Police have also taken
a number of steps like introduction of new
traffic circulation patterns to ease traffic
congestion, one-way roads, introduction of
computerised area traffic control system,
etc. to improve traffic and transportation
system in Delhi. '
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[Translation]

Financial Assistance to Rajasthan by
NABARD

5156. SHRI DAU DAYAL JOSHI: Will
the Minister of FINANCE be pleasedto state:

(a) the amount of financial assistance
provided to Rajasthan by National Bank for
Agriculture and Rural Development (NA-
BARD) during the last three years; year-
wise; and

(b) the rate of interest charged thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) (i) The details refinance pro-
vided by the National Bank for Agricultural
and Rural Development (NABARD) for agri-
culture and allied activities under schematic
lending in Rajasthan during the last three
years, purpose-wise is indicated in the at-
tached Statement-|.

(i) The amount of short-term (ST),
medium-term (MT) and long-term (LT) credit
limits sanctioned (non-schematic lending)
by NABARD to cooperative banks, regional
rural banks (RRBs) and the State Govern-
ment in Rajasthan during the years 1988-89
to 1990-91 is furnished in the attached State-
ment -ll.

(b) The rates of interest applicable on
refinance to banks and bank loans to bene-
ficiaries are furnished in the attached State-
ment-lll.
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(c) In the case of commercial banks all
outstandings under 8% interest on refinance
category as on 22 September, 1990, banks
are tobe charged interest atthe rate of 9.5%
unless the banks decide to charge the origi-
nal rate of interest loans and advise National
Bank accordingly.

NON-SCHEMATIC LENDING

(a) The rate of interest charged by the
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National Bank for various purposes with
effect from 1.3.1988 has also been indicated
in the Annexure-ll. Regarding short-term
(Seasonal Agricultural Operations) limits, the
final rate of interest charged to the Central
Cooperative Banks is decided to the follow-
ing basis:

% of average borrowings from National Bank to average

age out-standings at Central Co-operative
Bank level during the year

Final rate of interest aver-
charged on the refinance

80% and above

60% and above but below 80%

Below 60%

5.00

4.00

3.00

(b) During the year 1990-91 the final
rate of interest charged to Central Coopera-

tive Banks on the limits sanctioned to them
was as under:

No. of Central Cooperative Banks

Final rate of interest charged

19

4

2

3%

4%

5%

(c) Regarding medium term (conver-
sion), the rate of interest is same as charged
10 the Short-term (SAO) loans converted.

[English)

Rupee Trade Agreement With USSR

5157. DR. LAXMINARAYAN PAN- -

DEYA: Will the Minister of COMMERCE be
Pleased to state:

(@) whether the attention of the Govern-
men.t has been drawn to the news item
Zapthned "Soviet dislike for rouble trade

®laying power, steel projects” appearing in

the 'Economic Times' dated August 5, 1991;

(b) if so, the reaction of the Government
regarding continuance of the non-conven-
ible rupee trade agreement with USSR under
the present Long Term Agreement which
expires in 1995;

(c) whether the Government propose to
put the exporters to USSR on caution or
advice to divert or diversify to other markets;
and

(d) the details of various items under
broad heads, alongwith the quantities thereof
exported to USSR during the year 1990 and
1991, till date?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) and (c). The rupee trade arrange-
ment has been found to be beneficial. Given
the bilateral clearing arrangement in place
between India and USSR, the level of Indian
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exports to USSRis determined by the amount
of Soviet exports to India and repayments
due on USSR credits. Prospects for trade

are reviewed periodically in bilateral meet-
ings.

(d) A statement is attached.

STATEMENT
S.No. Group of Commodities - 1990 1991
(Provisional) (Provisional)
Jan. -May
(Rs./ Crores)

1. Agricultural Products 2084 430
2. Minerals and Ores 67 ) 2
3. Chemicals & Allied Products 1039 459
4. Leather & Leather Goods 301 156
5. Textiles 752 307
6. Engineering Goods 1049 352
7. Others 113 28
Total 5405 1729

(Source: DGCTDS, Calcutta)

[Translation]

Widening of National Highway No. 29

5158. SHRI VISHWANATH SHASTRI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there has been any provi-
sion to widen the National Highway No. 29
passing through Varanasi to Gorakhpur via
Gazipur;

(b) it so, when the work to widen the
said highway was started;

(c) the reasons for delay in completion
of the work; and

“(d) the time by which it is likely to be
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Si"
National Highway No. 29 has been already
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widened from single lane to two lane pave-
ment.

(b) to (d). The work of widening on a
national Highway is taken up in sections
depending upon the priority as per traffic
intensity and the overall availability of re-
sources. The first work of widening to two
lanes on National Highway 29 was taken up
in section near Varanasi in 1972. The last
work was the sanctioned in 1987 and all the
widening works have since been completed.

[English]
Production of Textiles in Andhra
Pradesh
5159. SHRI GANGADHARA

SANIPALLI: Will the Minister of TEXTILES
be pleased to state:

_(a) whether the productivity of textile
industry in Andhra Pradesh is very low as
compared to other southern States; and

(b) if so, the reasons therefor and the
steps taken by the Government in this re-
gard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Andhra Pradesh stands third
inrespect of productivity of yarn and fourth in
respect of cloth amongst the four Southern
States.

(b) The comparatively low productivity
of Andhra Pradesh, vis-a-vis some Southern
States is due to several factors such as odd
type of machineries, low labour productivity,
closure of mills, under-utilisation of capacity
§nd other infrastructural difficulties. For
'Mproving the production of textiles, several
Measures have been taken which include
assistance under Textile Modernisation Fund
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Scheme, revival of sick mills by the nodal
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